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Shri Thlnunala h o :  Has Govern
ment been aware of the fact that 
with a view to reaching targets and 
accumulating more business the agents 
adopt various tactics with the result 
that the quality of business has de
teriorated to the extent that on a 
large number of policies the premia 
are paid in the first year and there 
is a large percentage of lapt.es in the 
second year?

Shrlmati Tarkeshwari Sinha: Gov
ernment do not agree with the view 
held by the hon Member

Some hon. Members rose—
Mr Speaker Hon Members will 

have ample opportunity, particularly 
dunng this session, to discuss every 
subject in the discussion on the 
President’s Address and the budget 
session

Central Zonal Council
+

I  Shrl VaJp*yee-
I  Shri Vidya Charan Shukla:

Will the Minister of Borne Affairs 
be pleased to state

(a) whether the report of the 
Committee appointed by the Central 
Zonal Council to look into the ques
tion of supply of power and water 
from the Rihand Dam to Madhya 
Pradesh has since been considered,

(b) if so, what are the broad 
features of the report, and

(c) the decision taken by the Zonal 
Council in the matter?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(a) The matter is expected to be 
taken up at the next meeting of the 
Central Zonal Council There has 
been no meeting of the Council smce 
the position was last stated in the 
House on December 5, 1958

(b) and (c) Do not arise
Shri Vajpayee: May I know ex- 

actly what are the points of dispute 
regarding this matter?

Shrl Datar: A Committee w u  ap
pointed to consider three aspects of 
the question One was regarding the 
supply of electric energy from the 
project to Madhya Pradesh The 
second one was the supply of water 
for irrigation and other purposes 
from the project The third one was 
the possibility of permitting Madhya 
Pradesh Government to have bounds 
for the feeder channels in the higner 
reaches of the catchment area

India Office Library

+
Shri Ram KrlJian:
Shri H N. Mukerjee:
Shri Muhammed Elias:
Shn D C. Sharma:

Will the Minister of Scientific Re
search and Cultural Affairs be pleas
ed to refer to the reply given to 
Starred Question No 462 on the 2nd 
December, 1958 and state

(a) whether the Government have 
since received a reply from the 
United Kingdom Government to its 
note on the India Office Library 
which was sent in 1956,

(b) if so, the nature of the reply 
received, and

(c) if the reply to part (a) above 
be in the negative, what steps Gov
ernment propose to take for the re
turn of the India Office Library?

The Minister of Scientific Research 
and Cultural Affairs (Shrl Hvunayun 
Kablr) (a) No, Sir

(b) Does not arise

(c) Further action will be consi
dered m the light of the reply from 
the United Kingdom Government

Shri Ram Krishan May I know how 
many times letters were written for 
this purpose7

Shri Humayun Kablr: I have al
ready answered that question in the 
House on the last occasion?
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Shri D. C, Bfcaraa: When Earl of 
Home came here last time, was any 
attempt made to discuss this ques
tion?

Shri Hamayuii Kablr: Not to my
knowledge.

Stall H. N. Mukerjee: In view of this 
matter hanging fire for several years 
and the apparent frivolity with which 
the Government of the United King
dom seems to treat a request which 
to us is a matter of honour, may I 
know----

Mr. Speaker: Hon. Member knows as 
much as we do that no aspersions can 
be cast upon any Government, whe
ther it is this or any other. The hon. 
Member may buttress his argument on 
Jtarto .e.'Ur.jJ JEaris Jxtdivp JLhf* .Quan
tum Hour. Frivolity is not a word 
which can be used for any persons, 
much less for the Government.

Shri H. N. Mukerjee: I was asking..

Mr. Speaker: The hon Member may 
not be satisfied with the delay. But 
what is the question?

Shri H. N. Mukerjee: I wish to 
know whether in view of the difficul
ty in solving this problem the Minis
try has got into touch with the Ex
ternal Affairs Ministry and has got its 
good offices to secure an early solu
tion of the problem m which we are 
deeply interested.

Shri Humayun Kabir: The Exter
nal Affairs Ministry have been in the 
picture throughout.

Shri Tangamanl: The same reply 
was given when this question was 
asked on the 13th February, 1958, 13th 
August, 1958 and again on the 2nd 
December, 1958, namely, that no reply 
has been received to our letter of 
February, 1956. May we know at 
least now whether the Government 
will consider the question of forcing 
the United Kingdom Government to 
come out with a definite reply?

Mr. Speaker: How? I will not allow 
the hon Member to make a suggestion 
here.

Shri Tanganuuit: In reply to tha 
previous question also, the hem. Minis
ter has stated that because no reply 
has been received no action has been 
taken. I would like to know whether 
at least a reminder will be sent to the 
United Kingdom Government'

Start Humayun Kablr: I have also
submitted to the House that in a de
licate matter like this, the less it is 
discussed the better is the chance of a 
satisfactory solution from our point of 
view.

Mr. Speaker: The hon. Minister 
will do everything possible to get it 
done as early as possible.

Shri H. N. Mukerjee: Could I know 
the number of letters which have been 
sent by the Government of India since 
this matter was first mooted by 
Maulana Azad and the number of 
times that we have been waiting in 
vain for a reply by the United King
dom Government?

Mr. Speaker: This very question 
was asked by Shri Ram Krishan as 
to how many times letters were sent.

Shri Ranga: It is about the reply.

Mr. Speaker: About the reply he 
said then that he did not have the 
number.

Guarantee on Loans
+ .

f  Shri Morarka:
Shri Osman Ali Khan:

*318. ^ Shri Nagi Reddy:
I Shri Vasudevan Nair:
[  Pandit D. N. Tiwary:

Will the Minister of Finance be 
pleased to lay a statement on the 
Table showing:

(a) the names of non-government 
agencies for whom a guarantee has 
been given by the Union Government 
m respect of the loans given to them 
by the international organisation; and

(b) whether any general control is 
being exercised by Government re
garding efficient and proper function*
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ing of such non-Government agen
cies?

The Deputy Minister ot Finance 
(Shrimati Tarkeshwari Sinha): (a)
A statement giving the information is 
laid on the Table

St a t e m e n t

1 Commissioners for the Fort of 
Calcutta

2 Madras Port Trust
3 Indian Iron and Steel Company 

Ltd
4 Tata Hydro-electric Agencies Ltd
5 Industrial Credit and Investment 

Corporation of India Ltd, Bombay
6 Tata Iron and Steel Company 

Ltd.
(b) Yes, Sir
Shri Morarka* What is the nature 

of the general control which the 
Government exercises over these un
dertakings in respect of which loans 
have been guaranteed7

Shrimati Tarkeshwari Sinha: On all
these companies the Government 
appoints a director to look after the 
claims of the Government so far as 
any part of the loan or interest given 
to them or guaranteed for them is 
outstanding So far as the Port Trusts 
are concerned, under the Port Trusts 
Act Government has nearly complete 
control over the activities of the Port 
Trusts

Shri Morarka: May I know whether 
the Government intends to establish 
a convention of reporting all these 
guarantees to the Parliament as re
commended by the Auditor-General7

Shrimati Tarkeshwari Sinha: The
Audit Report has yet to be discussed 
by the Public Accounts Committee 
When the Public Accounts Committee 
submits its conclusions, then these 
things will be decided by the Gov
ernment and only then we will be in 
a better position

Shri Morarka: May I knew the
total amount involved ;n these gua
rantees?

Shrimati Tarkeshwari Sinha: So far
as the loans are concerned, the total 
amount, including the public and the 
private sectors, is Rs 111 55 crores.

Shri Narasimhan: In the statement 
laid on the Table no figures are given 
1 want to know the figures for the 
respective institutions There are 
about six or seven of them

Shrimati Tarkeshwari Sinha: It win
take a lot of time to give the figures

Shri V. P. Nayar: There are only 
five or six items

Shri Tangamani: There are only 
six items

Shrimati Tarkeshwari Sinha: So far
as the Madras Port Trust and the 
Commissioners for the Port of Cal
cutta are concerned, the total amount 
is Rs 20 48 crores So far as Indian 
Iron and Steel Company is concerned, 
it is Rs 14 30 crores So far as Tata 
Hydro-electric Agencies Limited are 
concerned, it is Rs 6 64 crores So 
far as the Industual Credit Invest
ment Corporation of India is concern
ed, it is Rs 4 76 crores For the Tata 
Iron and Steel Company it is Rs 35.71 
ci ores For the Indian Iron and 
Steel Company, including the expan
sion programme that they have, it is 
Rs 9 52 crores For the Tata Hydro
electric Agencies Limited, the second 
loan that has been given to them is 
Rs 4 67 crores For the Tata Iron and 
Steel Company it is Rs 15 47 crores.

Mr. Speaker* How is it that the 
same company is referred to thrice?

Shrimati Tarke&hwari Sinha: Some 
of the companies are different com
panies Indian Iron and Steel Com
pany is a diffeient company and the 
Tata Iron and Steel Company is a 
different company Both of them have 
got loans

Shri C. R. Pattabhi Raman* Is it not
a fact that there are two loans to 
Tatas’

Shrimati Tarkeshwari Sinha: I have 
already read it
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Mr. Speaker: The entire informa
tion is now before the House and the 
public

Shri Vasndevan Nalr: May 1 know 
whether agencies other than those 
mentioned in this statement wanted 
the Government to stand guarantee 
for them and, if so, which are those 
agencies?

Shrimati Tarkeshwari Sinha: Will
he please repeat his question7

Mr. Speaker: Did any other agency 
require the assistance of the Govern
ment for guaranteeing loans and, if 
so, which are they’

Shrimati Tarkeshwari Sinha: So tar 
as Indian Iron and Steel Company is 
concerned, I have already given it

Mr. Speaker: Any other?

The Minister of Finance (Shri 
Morarji Desai): There is only one 
other international agency which gives 
these loans It is the International 
Finance Corporation But they do not 
require any guarantee to be given

Shri V. P. Nayar: That is just the 
opposite of the question

Mr. Speaker: Are there any appli
cations for guarantees pending with 
the Government in respect of any loan 
which any other agency wants to take7

Shri Merarji Desai. There is noth
ing pending just now

Shri Panigrahi How many business 
firms in the country applied for these 
loans7

Mr. Speaker: Shn Bimal Ghose

Shri Vasudevan Nalr: My question 
was not about applications pending 
for giving loans.

Mr. Speaker. Hon Member asked 
one question as to how many have 
applied The hon Minister said that 
none are now pending If he wants 
to ask another question, I have now 
called Shri Bimal Ghose

Shri Bimal Ghow: I would like to 
know if Government appoints any

director on the companies whose loans 
they guarantee. If not, by what 
means do they exercise control over 
this?

Mr. Speaker: He said, yes
Shri Morarji Desai: Yes, so long as

the loans are outstanding

^  Ofwfiwnwi

SWT3T : WT
ftren *Nt ^  ftt fts
«RTT *f«T«T 3 % iTTOrq- % I5TOT ^
% fW  ^  Wlf'KT
qft srrnm r |  ’

( n o  mo *rr<» « f t n r s f t ) :
tft I

SWTRI^k WTflft WT t  ^  
*TPT I  ft? faRT *PPT iflwm  V N K

vrftzfr vt ^ rrfsm  qft
f^ ft ^nsnr tt

«rr? Jrfar?r, eft f t *  sirc #  

w t prPicr f t  w  7

Tfo *rto ?fT° sft*TTHt W  SR’T •FT

?ft $ ^ ’fFT g I
vtfsror t V w w
Trsft ^ t  «fr w  f?ra ^  *n*r 
s^t ^ R T  3TT h tt 1

SWT5T STTPft TTTCT
* t  ^  t  

f ^ t  sm r •ft1 «ft wm; 5 s^ rt ^rt 
?pnr ff^ t % % fait ^t^

f<*ii ^  7

170 vto wto «farrat n f at

^ fsrerr i s w ^  1 Jifirtrrr 
sptw ^ tti

f^ ft *i n *i it  v tf fisifireTePT vn #  
■ftiflSRT 97VR%fhrRT<hT ^  $?ft
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w r  »wWfa: A i$r w r  z s f i  t
finr % sftrT *rrer- »»?r tifarPT
m tf3rTs% ?

¥To VI o flfTo sftnpft : ?T, HT-
v r  tr^mnr ^  1 1

Shri Dasappa: How many Universi
ties in India are imparting university 
education in Hindi?

Dr. K. L. Shrlmali: This does not 
arise out of this question. If the hon 
Member gives notice of a separate 
question, I will be very glad to 
answer that.

Shri Dasappa: I want to know if 
there is an attempt to start a 
university . . .

Mr. Speaker: . for this purpose 
in the South. . .

Shri Dasappa: . to impart educa
tion through the medium of Hindi 
How many universities’

Mr Speaker: The hon. Member is 
aware that wherever Hindi is the 
mother tongue, upto a particular 
standard the medium of instruction is 
Hindi Does he want the hon Minis
ter to go into details and say that up 
to this class this will be the medium 
of instruction > No, this question does 
not arise here

Shri Narasbnhan: The question is 
whether higher university education 
is successfully conducted in any one 
of the Universities.

Mr. Speaker: That does not arise out 
of this question All of us are inte
rested m Hindi but not in every ques
tion. | 4  I
Law Commission’s Report on the Re

form of Judicial Administration

*322.

'Shri Supakar:
Shri Ram Krishan:
Shri Bangshi Thakur: 
Shri Ajit Singh Sarhadl: 
Shri D. C. Sharma:

Will the Minister of Law be pleased 
to refer to the reply given to Starred

Question No. 64 on the 19th November,
1958 and lay a statement on the Table 
showing:

(a) the principal recommendations 
of the Law Commission on the reform 
of judicial administration;

(b) whether Government have con
sidered the recommendations; and

(c) if so, the nature of action taken 
thereon;

The Minister of Law (Shri A. K
Sen): (a) to (c). The Report of the 
Law Commission on the Reform of 
Judicial Administration is still under 
the consideration of Government.

Shri Supakar: May I know how long 
it will take for the Government to 
come to conclusions and may I know 
if the Government have taken any 
steps to see that the cases in courts 
are speedily disposed of and if they 
have issued any instructions to High 
Courts and State Governments in 
this matter?

Shri A. K. Sen: The latter portion, 
of course, does not arise out of the 
question So far as the earlier portion 
is concerned, it is difficult to set any 
time limit for any decision to be 
reached by the Government on the 
recommendations of the Law Commis
sion It consists of about eight 
volumes Naturally the hon Member 
does not want the Government to 
come to any hasty conclusion on such 
a voluminous and laborious report.

Mr. Speaker: Only he refers to
judicial reform

Shri A. K. Sen: That is eight 
volumes

Mr. Speaker: Judicial reform itself’
Shri A. K. Sen: Yes
Shri Supakar: Will the hon Minis

ter place these reports in the Library’

Shri A. K. Sen: I think we have 
answered this question earlier. We 
said that as soon as the Government 
had considered the report and had 
come to certain decisions of their
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own, the report will be placed on the 
Table of the House.

Shri Bam Krisluut: May I know
whether the views of State Govern* 
ments and High Courts have been 
ascertained in this matter?

Shri A. K. Sen: 1 think that question 
too was answered many many times on 
the floor of the House The Law 
Commission had sent questionnaires 
not only to the State Governments but, 
I think, to all representative institu
tions like Bar Associations, Vakils’ 
Associations.

Mr. Speaker: He wants to know
about the report—that is the question 
stage—whether the report has been 
sent for their opinion before the Cen
tral Government considers that mat
ter.

Shri A. K. Sen: I do not think the 
Central Government has sent the re
port to any of the State Governments 
yet But, we intend to p'lnct the 
report befo re....

Shri Tangamani: On a point of
order, Sir, . .

Shri A. K. Sen: 1 have not yet
finished .. before the next Law
Ministers’ Conference as soon as it 
meets.

Mr. Speaker: What is the point of 
order?

Shri Tangamani: The same point
was raised on the 19th of November 
and we were told in this House that 
this report will be circulated to all 
the State Governments Now, the 
hon. Minister says that it will be con
sidered only at the State Law Mims 
ter*’ conference What I would line 
to know. . .

Mr. Speaker: What is the point of 
order’ The State Governments aie 
represented by their Law Mimsteis 
Who are the Law Ministers other than 
the State Governments7 Circulation 
to the State Government is not to the 
Agriculture Minister in the State, but 
to the Law Minister. There is no 
point of order.

Shri D. C. Sharis*: The hon. Minis
ter said that the report is in eight 
volumes. May I know at what rate 
each one of these volumes is being 
examined?

Shri A. K. Sen: That mathematical 
feat is not possible for me to achieve 
here.

Shri Bangs hi Thakur: In view of the 
fact that cases are pending in the Tri
pura courts for 3,4, 5,6  years and so on, 
may I know whether the Government 
propose to introduce summary trial 
system m the Tripura courts?

Mr. Speaker: Suggestion 
Shri A K. Sen: There are proce

dures fixed for the trial of every 
conceivable case in this country We 
do not recognise that the procedure 
is basically unsound or defective The 
que<tion is to apply that procedure 
with as much speed as is consistent 
with the requirements of justice That 
is exactly the function of the repor* 
of the Law Commission and that is 
under consideration 

Shri Tridtb Kumar Chaudhuri: Out 
of these 8 volumes there must be some 
volume or some part dealing with re 
commendations May we have a sum
mary of those recommendations, the 
poneral lines of the recommendatio is’ 

Shri A. K. Sen: The hon Member 
is well known for his patience.

3R*r°ivu
+•

STTTT •
TO 5T 3f T sm ft •

sft W pW  :
ih rrrs r

% StfTTOter SR5T TOT 
% 3tTT % tfSHT 3  q? SRrtf t f  

I

(v )  t f^ r a w n  t f f o r f t  
% S3PT Sf s f a  WT *1#  t f  n f
I ;
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(* )  w n m  ftw
OWVW «IT5ft »f \ $ x \  ¥ t  3R«n»RT ?r 
fa *  |Wt 7

(Mtatft «n*m ):
(V) t  ft? ?* Trafr %
arcw n  ? s .u  $  t w

^  PT I 3RWTT Tt HWMfiT 
(Ques ionnaire) ^rr ^rrsr 

fsTYzrsr r̂r r̂ % ftnr 
? e ftfe r* r sflx t[W lt
*rc«rrift Tt ^ j t  f ^ n q ’t  1

(*ar) ftsja t w m iM l  t  ?RH3T 
?TiT  'd'iT>l r p r  *r »»i i O

% ftro -ft u r  qrf « w w r  5  gfrgt a t
’TRT rra '^ f t Tt 'STTcff t  I 5TR ^ih) spr- 
i l ’JpTT *  %  ^ R T  ^  5T fC  #  STTTT

^r% t w  *n? ?rtr o t  
*A< <TT '*n°*n fiPTPT 

% 31^ #  Sftr ^ T T  *TFlt 5rwit |

An hon. Member. In English also

The Deputy Minister of Hoire 
Affairs (Shnmati Alva). (a) The
Superintendents of the Census Opera
tions of the 14 States are expected to 
start \ ork m March, 1959 The draft 
cenoUs questionnaire and relevant 
schedules have been sent to the state 
Statistical Bureaus, and other specia
lised agencies for pre-test

(b) In order to maintain continuity 
and comparability with past censuses, 
few radical changes are ever made m 
any census In the forthcoming 
census, however, additional inform 1- 
tion will be sought on rural-urban 
migration, occupations and industries 
and on the subsistence characteristics 
of household industries and cultiva
tion

«ft HWIT *5W HR iflq 3TT *Tftn»ft 
^  VFgTR |  ftr

AT 5TWR # *T̂ t TT qtfft |  
f r  ^  ^  sn n rn r  ft»?r

H T S T T t «n : ^ r o N t  1 A t o t  ^ p r r
g ftr w  A t *  a r  sftn r M * r
ftRT WT H%*IT 7
Shrimatl Alva: I have given this in 

my answer that I read out that eco
nomic tables will "be shown—rural and 
urban will be given in details

* f t  « w r  m  T r a n w  w w t *r ( 
<nf t i ftr* M  v < fh n T , ^  i r p f t

% ess 3rr ^  S
51®̂

“It is suggested for the consi
deration of Census authorities that 
a question indicative of linguistic 
ability in the Hindi language on 
the part of speakers of non-Hindi 
m ither tongues all over the coun
try may be instituted at the next 
and subsequent censuses”

3 3TTOT jj> far »nr«r *f 
aft m * ft ?rc f w r  f w  im  
-&r w &  v t  flfwjfw f w
s n w  7

Shrimati Alva* After the States He- 
organisation, this has been considered 
- the linguistic approach to the
census data

V»?T Tsfa sftiR JR̂ T TT
s t r  '3 t t t  R m i *n rr 1 < m h n i  srnfhr 
^  ^  f t n f i r f w  q t  1 v g r  sm rr |  ft? 

% ^rvo  u rd? id5 fp ri? r |f3R ^  
w p rn r t, Srfspr wfrT %

|  ^TrpTFTT f ^ t  ?T f t r  ^fr

WTT ^  ^  TT SPTRT fti^l jJTWT 
ftr ftfcPT *ll5i '1̂ 1

Tt m a  1 1

Shrimatl Alva At present there Is 
no such suggestion

Mr. Speaker: It is a fluid matter, 
how many people know One can



1361 Oral A suw tn  FEBRUARY 17, 1*50 Oral Answer* 136a

easily say how many have Hindi as 
mother tongue, how many understand 
Hindi Some people may know %f 
That is also the starting of Hindi

Shti N. R. Monisamy: May I know 
whether any pre-testing survey i> to 
be conducted to find out the jreil 
difficulties in collecting data by the 
enumerators7

Shrimati Alva: All the difficulties 
are before the Census Commissioner, 
and all these regions should be cover
ed also

Shri C. S. Pattabhl Raman* Is any 
economic data collected about the 
indebtedness of families in coping 
with rising prices’

Shrimati Alva: I think that will
also come in when we consider the 
rural and urban populations on eco
nomic basis

Shri Dasappa: The Constitution
refers to Scheduled Castes and Sche
duled Tribes and other backward 
classes May I know whether The 
census is going to enumerate them 
also7

Shrimati Alva: Yes, Sir Scheduled 
Castes and Scheduled Tribes will 
remain

Shri Dasappa: What about other 
backward classes’

Shrimati Alva: Other backward
classes, it is very difficult Who is 
backward is not yet defined

Shri Dasappa: May I know how the 
census is going to meet what the 
Constitution enjoins on the Govern
ment’

Shrimati Alva: We do not want to 
enumerate backwardness because back
wardness is too wide a term How will 
you come to any decision on back
wardness, what kind of backwardness’

Shri Supakar: May I know if there 
is any attempt to be made m the 1961 
Census statistics about the impact of

the First Plan and the Second Plan 
on the economic and social conditions 
of the people?

Shrimati Alva: It is a very long 
question May I have it again’

Shri Supakar: May I know if the 
1961 census statistics will have any 
record of the impact of the First and 
Second Five Year Plans on the social 
and economic conditions of the peo
ple’

Shrimati Alva: When we talk of
economic tables, we are talking of 
the impact of the economic conditions

(ft HVTCTAt  ITTPft $  TO’n
^n^rr g fo  A  *f tfr *r?r-
•fe fa*TT srraT |  fc  *3% ftrcr t

I '
Shrimati Alva. That will go m the 

religions column
Shri Jadhav. May I know whether 

it is a fact that in the census of 1951, 
the work done by the housewives was 
termed as unproductive’ May I know 
whether there will be a change in 
this term?

Shrimati Alva: I do not know Is 
he talking of housewives’

Shri Jadhav: Yes
Mr. Speaker: He says work done by 

housewives is noted as unproductive, 
but how is it unproductive’
(laughter) I am sorry I am only re
producing the question of the hon 
Member Very well Shn Vajpayee

Shri Vajpayee: In view of the fact 
that ours is a secular State, maj I 
know why different religions and 
castes are to be enumerated?

Shrimati Alva: Religions have to be 
enumerated and also scheduled castes 
and scheduled tnbes

Shri Subbiah Ambalam: The hon
Minister just now replied that it Is 
very difficult to enumerate backward 
classes because it is so wide May I
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inform the hon Minister that in every 
State there is a list indicating the 
backward classes9

Shrimati Alva: Backward classes do 
not fall into the scheduled list and it 
Is really not our intention to create 
another column of backward classes 
as such.

«ft «mi w t  fpmr,

W f whr frl*  *pfr V t  HTOT, H * * *  
ffKifrcr srer w f  
5? ^  ^t fm  ^  1%

(ap) «RT ’TRrT % ’TrJĉ T
#  *pV ^ fsr  F**rfyr %
s r ^  %• fair wsn'r gxr vx  f̂ nrr

I  ,

(W) q f^ fr c ft^ c fk 'R O T T T

sftrr wt | ?

JFTET, W R iftT 5SR *Wt ^  tPTT-
(*ft *r*hiswmrftpfi) (v )  f̂t, 

5fft 1 w  sfa A fiRtjfr

(Detailed Geologicjl M<pping) W 
«n*r ^ ’T K ^^rrr^^rem fsm Fr 

ffPST f w  3TT TfT | I

(*r) JTT
ft 5fR Sr «TTC ft 3^5JT f t f  |

An hon. Member. In English a’so

Shri Gajendra Prasad Sinha. (a)
No, Sir Detailed geological mapping 
is currently being carried out by the 
Geological Survey of India m the area

(b) The results of the investigation 
will become available after it is com
pleted
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Shri S. M. Banerjee: May I know 
when the work started and when it is 
likely to be completed? Also, what is 
the area of the testing?

Shri Gajendra Prasad Sinha. It is
very difficult to indicate by which 
time the investigation will be com
pleted

Shri S. M Banerjee* What about the 
area7

Shri Gajendra Prasad Sinha I would 
like to have notice about the total 
area in mileage that is to be investi
gated

Shrl Tangamani: In view of the 
fact that there was an indication that 
coal was likely to occur in this parti
cular area forming this coal belt, mav 
I know whether the survey will be 
expedited?

Shri Gajendra Prasad Sinha* The
survey is being expedited, there is 
no doubt about it

Mr. Speaker. These questions only 
take away our time We cannot reach 
other important questions What is 
the use of it9

Sports Stadium in Calcutta
+

("Shri H. N. Mukerjee:
*328. J Shrl Muhammed Elias:

[_ Shrl Sadhan Gupta:
Will the Minister of Education be 

pleased to refer to the reply given to 
Starred Question No 1535 on the 24th 
September, 1958, and state what pro
gress, if any, has taken place in regard 
to the sanction of a grant to the 
Calcutta Improvement Trust for con
struction of a sports stadium m Cal
cutta’

The Minister of Education (Dr K L
Shrimati): The matter will be placed 
before the All India Council of Sports 
for consideration as soon as it is re
constituted
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Shri H. N. M nkujee; May I know 
if Government is going to take any 
steps about the lack of any kind of 
stadium in the Calcutta area so far7

Dr. K. L. Shrimall: I could not
follow the question

Shri H. N. Makerjee- I wanted to 
know if Government is taking any 
steps to remove this peculiar dis
crepancy namely that in the Calcutta 
area there is no kind of a stadium at 
all?

Dr. K. L. Shrimall: The Government 
is very sympathetic There has been 
some difference of opinion between 
the West Bengal Government and the 
Ministry of Education with regard to 
the cost of the stadium The estimate 
that was sent to us of the project is 
rather too expensive, and it was 
thought that the whole matter should 
be placed before the All India Council 
of Sports As soon as they have con 
sldered this scheme, action will be 
taken

Shrimati Renu Chakravartty Since 
what period of time has this dispute 
been pending, and how long will it 
take for this particular Council to 
consider this matter and arrive at a 
conclusion"’

Dr K L. Shrimall I am hoping that 
the new Council will be set up by the 
end of this month, and as soon as the 
Council is set up, the scheme will be 
placed before it for its consideiation

Shri V. P. Nayar: May I krow
whether the Government of India 
are aware that m important football 
matches staged in Calcutta, stveial 
thousands of persons are forced to 
see the match from outside and tree 
tops because there arc no adequate 
grounds, if so, what do Governmtnt 
propose to do m this matter9

Dr. K. L. Shrimall. This is really 
the responsibility of the West Bengal 
Government

Shri V. P. Nayar: I asked about th j 
Government of India

Dr. X. L. Shrimall: and the Gov
ernment of India are sympathetic to
wards their difficulties, and whatever, 
can be done will be done when this 
scheme is considered by the All India 
Council of Sports.

Shri C. R. Pattabhi Raman: In view 
of the fact that the National Sports 
Club Scheme has not materialised in 
Madras in spite of money being col
lected, will Government try  to give 
similar aid to Madras’

Dr K. L. Shrimall. The question 
related to the sports stadium m Cal
cutta The hon Member is asking a 
question about Madras I would re
quest him to give me separate notice 
for this

Shri C. R. Pattabhi Raman: It is a
comprehensive scheme for various 
stadia and moneys were collected

Mr Speaker That is all right The 
question has been asked only with res 
pect to Calcutta

Shri Jaipal Singh May I know 
whether the dispute with regard to 
the supreme title relating to the Eden 
Gardens has been resolved, and if so 
in whose favour?

Dr K L Shrimall I shall need 
notice with regard to that

Neyveli Lignite Project

+
("Shri N R Mnnisamy:

*327. J Shri Nagi Reddy*
Shrimati Parvathi Krishnan*

Will the Minister of Steel, Mines and 
Fuel be pleased to state

(a) whether it is a fact that instal
lations of the briquetting and car
bonising plants in the Integrated 
Neyveli Lignite Project are to be de
ferred m their order of priority for 
installation,

(b) if so, the reasons therefoi,

(c) whether the Madras State Gov
ernment has represented against the 
postponement,

(d) the action taken thereon; and
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(e) the estimated cost of the 
briquetting and carbonising plants and 
whether they were not already pro
vided in the original scheme?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Na 
Government have decided that both 
parts would be implemented simul
taneously.

(b) Does not arise.

(c) No.
(d) Does not arise.
(e) The original estimated cost of 

the briquetting and carbonising plants 
was Rs. 11 crores. This was included 
in the estimate of cost for the inte
grated Project as a whole.

Shri N. R. Munisamy: Is it a fact 
that some six months back the Central 
Government refused to do that? Now 
that they are pleased to implement 
the scheme, may I know what 
precautionary steps are taken bŷ  Gov
ernment to prevent the combustibility 
of the lignite in the meantime?

Sardar Swaran Singh: I do not
accept the suggestion which is implied 
in the first part. Government had 
never refused to implement this 
scheme relating to the briquetting and 
carb o n isin g  plant. I  made it clear on 
the floor of the House also that tests 
were going on in the pilot plant and 
that a final decision would be taken 
depending upon the results of the 
pilot experiments. In  the meantime, 
no lignite is there exposed and there 
is no risk of its catching fire. I do 
not know wherefrom the hon. Member 
has got this idea.

Shri Subbiah Ambalam: May I know 
whether any tenders have been invited 
for this briquetlinfi plant; if so, what 
is the nature of the foreign exchange 
commitment over that?

Sardar Swaran Singh: No, Sir. We 
have not invited any tenders yet.

Shri Ramanathan Chettiar: May I 
know whether the original estimate 
of Rs. 11 crores has since been revis
ed?

333 LSD—2.

Sardar Swaran Singh: I would not 
say so, because when we are going 
out on tender, 1 cannot unilaterally 
say whether it is going to be more or 
less.

Shri Tangamani: May I know
whether this briquetting and carbonis- 
i plant will be completed about the 

ic  time as the thermal and fertiliser 
pin.its as part of an integrated plan?

Sardar Swaran Singh: It will all
depend upon the country from which 
we buy and the actual programme of 
manufacture. It is very difficult at 
the present moment when we are ex
ploring the possibility of acquiring the 
plant to give firm dates about tha 
completion.

Shri Hem Bnrua: May I know
whether it is a fact that the Planning 
Commission suggested that this car
bonising and briquetting plant be 
abandoned in view of the foreign ex
change difficulty; if so, what steps 
have Government taken to overcome 
this foreign exchange difficulty, be
cause the Government wants to imple
ment this scheme?

Sardar Swaran Singh: I have at
tempted to answer that at an earlier 
stage. But I might reply that this 
question is at the most of an academic 
value now. I have said that we have 
decided to implement it, and we are 
exploring the possibility of getting 
machinery.

Shri Hem Barna: May I know
whether the Planning Commission 
have advised like that?

Sardar Swaran Singh: The Planning 
Commission is part of the Government.

Shri N. R. Munisamy: May I know 
whether it is a fact that the Govern
ment of Australia have offered the 
briquetting and carbonising plants at 
a reduced rate of Rs. 3 crores, and if 
so, the reaction of the Central Gov
ernment to the same?

Sardar Swaran Singh: I am not
aware of this offer in this precise form 
in which the hon. Member is suggest
ing.
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Shri P. C. Bom: May I know
whether the pilot plant producing the 
briquettes hag worked successfully 
and whether any Indian manufacturer 
can produce plants like the pilot plant 
in India?

Sardar Swaran Singh: The pilot
plant is orily a pilot plant and ex
perimental in its nature. Therefore, 
to say that it is working satisfactorily 
is difficult; there have been difficulties, 
but the difficulties are not unusual. So 
far as the main manufacturing plant 
is concerned, I think we shall have to 
look to some foreign supplier for the 
supply of the plant. I am doubtful if 
there will be capacity in the country 
or the know-how to manufacture thp 
plant of the size that we require at 
Neyveli.

Shri Subbiah Ambalam: May I
know whether according to the origi
nal programme, the tenders must have 
been obtained before March, 195D and 
the orders must have been placed 
before October, 1959’

Sardar Swaran Singh: That was our 
intention, which we were unable to 
implement

Shri Ramanathan Chettiar: May I
know whether it is not a fact that 
without the inclusion of the carbonis
ing and briquetting plant, this will net 
be an economic proposition?

Sardar Swaran Singh: 1 shall not go 
into that because now we have taken 
a decision that it is going to be imple
mented.

Foreign Exchange for Travels Abroad
t

C Shri V. P Nayar:
*328. ^ Shri Punnoose:

I^Shri Kodiyaa:
Will the Minister of Finance be 

pleased to refer to the reply given to 
Unstarred Question No 150(5 on the 
15th December, 1958 and state:

(a) whether the enquiries into 
spending of more than the sanctioned 
foreign exchange by leading indus
trialists who go abroad have been com
pleted; and

(b) in how many cases such enqui
ries have been instituted?

The Deputy Minister of Ftnanre
(Shri B. R. Bhagat): (a) and (b).
Enquiries have been instituted in nine 
cases. Out of these, one case has been 
adjudicated and penalty imposed. Two 
cases are under adjudication and 
investigations are still in progress in 
the rest of the cases.

Shri V. P. Nayar: May I know 
the names of the eight persons against 
whom the cases have not so far been 
adjudicated?

Shri B. R. Bhagat: I am prepared to 
/rive the names, but the adjudication 
is still proceeding.

Shri V. P. Nayar: This is a very
simple question. May I submit that 
this is a very serious matter? Sub
sequently we have a question admit
ted, which is in the specific name of 
a particular industrialist who was 
hauled up for violation of the foreign 
exchange regulations. So, what is the 
hesitation due to’ It is not under the 
Income Tax Act If the Government 
could give us the names . . .

Shri B. R. Bhagat: I can give the 
names, but it would not be proper to 
give the nature ■ f the charges, unless 
the adjudication is over.

Shri V. P. Nayar: We do not want 
that. We want only the names

Mr. Speaker: I shall consider. This 
matter was brought up with respect 
to the Income-tax Investigation Com
mission’s report

The Minister of Finance (Shri 
Morarji Desai): That is different’

Mr. Speaker: I know. If the names 
of the persons who had evaded in
come-tax had been published, that 
would have been useful for the others 
to prevent them from doing so But, 
somehow, it was said by Government 
that it would not be right to haul up 
those persons and produce their 
names in public. In view of that, I am 
considering whether I should allow 
this question and allow these names 
to be given to the House. I shall
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•consider this matter wholly whether 
theBe names ought or ought not to 
be  given to the House.

Shri Morarji Desai: In the Income- 
tax Act, there is a section which pro
hibits publication of the naiaes 
Therefore, those names cannot be 
directed to be published, as long as 
the Act stands as it is

The Minister of Law (Shri A. K. 
Sen): It is section 54.

Shri Morarji Desai: But in this mat
te r  that is not so That is as far as I 
know.

Mr. Speaker: Then, let the names be 
given

Shri Morarji Desai: But there are 
some cases which are being inquired 
into There, nothing beyond the 
names can be given About the cases 
which are adjudicated, we can say 
what penalty has been imposed

Mr. Speaker: Very well, both of 
them can be given

Shri B. R. Bhagat: First, there is 
Shri S P Jain, 11, Clive Row, Cal
cutta

Mr Speaker: Is the adjudication
going on or has it been completed’

Shri B. R. Bhagat: The adjudication 
is going on The evidences have* been 
completed, and now we are awaiting 
the report

Then, there is Shn Amirchand I’ 
Gupta, Director, Devidayal (Sales) 
Private L td , Bombay The inquirv 
was instituted on 12th Marc.li, 195c A 
directm* under set lion 19 (2) of the 
Foreign Exchange Regulation Act 
has been issued to him, calling for 
certain information He has partial'y 
replied to the directive Further de
tails are still awaited

Then, there is Shri P. N Talukdar, 
5, Moore Avenue, Regents Park, Cal
cutta A directive has been issued, 
and the reply has also been received 
Adjudication proceedings have been 
initiated

Then, there is Shn H. P. Nanda, 
Managing Director, Escorts (Agents) 
Private Ltd, New Delhi. Investiga
tions have now been completed, and 
the adjudication proceedings are being 
initiated.

The fifth is Shri P. M. Shah, Manag
ing Director, Mercantile St Industries 
Development Co. Ltd., Bombay. In 
this case, adjudication has been com
pleted, and a fine of Rs 35,000 has been 
imposed

Then, there is Shn V. J  Pillani, 
Managing Director, Colaba Land and 
Mill Co, L td, Bombay The investi
gation is going on, and the repoit of 
the search is still awaited from the 
Bombay branch

Mr. Speaker: How many more names 
are there’

Shri B. R. Bhagat: Three more I 
can give the names

Mr. Speaker: All right.

Shri B. R. Bhagat: The others are 
Shn Kishanchand Sobhraj Vaswani, 
Shn Ebrahim Hiptoola, Iron and Steel 
Merchants, Bombay, and Shn K. Lai. 
of Bombay In all these cases, the 
adjudication proceedings are going on.

Shri V. P. Nayar: May I know 
what precautions Government take 
before sanctioning the foreign ex
change, to ascertain what foreign ex
change they themselves hold in foreign 
countries or they hold in the names -if 
companies controlled by them’

Shri B. R. Bhagat: When we know 
this information, we shall prosecute 
them

Shri V. P. Nayar: That is not the 
point

Mr. Speaker: Are any steps being 
taken to ascertain or get the mfoima- 
tion’ This question was put to the 
hon Finance Minister the other day, 
and he said that he had no other 
names That was what he said
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Sbii V. P. Nayar: Before they leave 
India or before they are given foreign 
exchange, Government can a t least 
compel them to submit a statement, 
and if that is later on found to be 
incorrect, they can take steps. I am 
asking whether at least this precau
tion is being taken.

Mr. Speaker: The hon. Member is 
making a suggestion.

Shri Morarji Desai: No precaution is 
required They are bound to declare. 
If they do not declare, they are liable 
to prosecution. Whenever they are 
found, they are liable to prosecution 
about it. If we ask for a return in 
the beginning, it does not mean any
thing more

Shri Rem Barua: May I know
whether any foreign banks were con
tacted?

Mr. Speaker: No bank will disclose 
the information

Shri V. P. Nayar: May I know
whether Government have any idea, 
as a result of the inquiry so far made, 
of the duplicity of these industrialists 
in keeping foreign exchange without 
the knowledge of Government, and 
if so, the total amount so concealed9

Shri Morarji D-^ai: If I knew, I 
would have got it

Shri V. P. Nayar: I can give him 
the information.

Shri Morarji Desai: The hon Mem
ber can give many things which have 
no foundation.

Mr. Speaker: Except that the hon 
Member had an opportunity through 
this question to say what hi' wanted 
against the industrialists, this question 
has not served any purpose.

Shrimati Renu Chakravartty: M.u* I 
know whether it is a fact that Shn 
Goenka’s son has recently been found 
contravening these rules9 I (lo not 
find his name in the list. Have any 
proceedings been started against him9

Shrl B. R. Bhagat: The names given 
are in respect of a special category.

that is, those who have been given 
foreign exchange, and have used more 
foreign exchange than was allowed ta  
them. That particular ease is under 
a different category. If the hon. Mem
ber tables a separate question, I shall 
supply the information.

Shri V. P. Nayar: I want to make 
one submission. When I put the ques
tion, you were pleased to say that I 
wanted to say something about the 
industrialists. Certainly, that was 
not my intention. I t was only to those 
industrialists who have avoided the 
provisions or who have committed 
wrong acts against the State that I 
made a reference. That does not apply 
to the industrialists as a class.

Mr. Speaker: If it is in general, it  
is all right.

WRITTEN ANSWERS TO 
QUESTIONS

Scholarships to Women Students
•313 Shrimati Renu Chakravartty: 

Will the Minister of Education be
pleased to state:

(a) the amount earmarked for 
scholarships to women students which 
will be given to States without de
manding any matching contribution;

(b) the amounts given to the Gov
ernment of West Bengal for this pur
pose;

(c) upto which class will free edu
cation be provided to women students 
in schools under this scheme; and

(d) the amount earmarked for help 
ing the States to implement this 
scheme?

The Minister ot Education (Dr. K. L. 
Shrimali): (a) No amount is specifical
ly eai marked for the scholarships 
alone.

(b) Rs 7 lakhs were allocated for 
the whole scheme for 1958-59

(c) Upto the end of Elementary 
stage, if the State concerned decide* 
to do so within its allocation




